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CENTRAL ADMiNiSTRATiVE TRIBUNAL 
CUTTACI< PFNCH, CUTTACK 

QAJ8L2Qi 
Cuttack this the 6 day of December, 2016 

i' 	iP"' A 	 4MB1R( 

Girania Bswa1, 	d at'out 4 	Ai,/.o, late Nimai. Chandra 
BiwaJ, At-1'ra, O 	n. PS?  )s:rict - 

 
Kendraara 

.Applicant 

F;v the Adyoc-Mr.PJ<,Chand 

t1iion of IT 	rl 	trh', 
I 	Gena 	 4t;vy, 1'ariv Pahce 

2. 	T - W31 rs-: 	 Eastern FaiFvay, 
t 7 	'n Pi gaa INi 

West Rer';g 

A1 'kshp Maic', Eastern Railway, At/PO 

DS1TC 24 Pragana (NJ, West 

4. 	SrSectn Enl ie', Vnror, eastern Railway, A/PO- 
K'm 	anma )r' 	 gaa ('J 
Bengal 

dents 

it 	r 

JI'IitKMEMJ! I? } 
'ieard

X 4  1

r ( 	oe 	uei tor ie a'hcant 

anil Mr.T.Ra1, i&arnd Stardng cpjnsei for the Rspoidents 

O 	
/ ;. 	CF' C:TV 1 	uesi:ion of 

ed!rssk: ard ered the 

2. 	Applicaat the wife of 	doceased :aftway employee, 

who, whfle ro.king s i hncn-il wider the Section 



—:'-- 

Engineer(Workshop), Ka ;i1roa!a, iastern Railway, passed 

away on 28112O1 1. She has noved this Tribunal in the instant 

O.A. seeking direction to he ised to respondent-railways to 

release/disburse f-::4 settlernt hues and death benefits in her 

favour with 10% interest. 

It is the ce of the ap 	thai oven after compliance 

of all the requirements as drected by the respondents from 

time to time, her settle E: •o are not being released in her 

favour. It has heen submitted by th- apDlicant that even after 

submission of representatioos to il the respondents, no action 

is being taken. b them ao. erore. she s being deprived of 

her rightful dues. 

It reve;ls from the record that venting her grievance 

applicint has smitted 	preentation to the General 

Manager, Fasi.ern Iallway, Kokata (A/15) followed by another 

representation to the Workshop Personnel Officer, Eastern 

Railway, which are stated to he pendi.!1. 'in view of this, I am 

not inclined to admit 	().A, thereby requiring the 

respondents to file their counter. Accordingly, without 

expressng ay op.nion on 	merit f the matter, I would 

direct Respondert. Nos. I ;d 2 to consider and dispose of the 

aforesaid representations., ii pending at their level, in the light 

of the extant rules ant s 	tons and pass an appropriate 

orders within a period of SjXti days from the date of receipt of 

ths order under timation ti the applicant. It is, however, 

) 



made clear that if the app!ica!lt in the process is found to be 

entitled to the dairn as !ad i th 	the same shall be 

released Jr, hk 	wthn further period of two months 

from the date of communication of the decision on the appeal 

preferred by the ariicant. 

With the ar 	oh 	tkon and direction, this O.A. is 

disposed of at the stage of adnisson tseft. No costs. 

On the prayer made h the Jearneci counsel, copy of this 

order along with paper h! 	he sent to Res.Nos. I and 2 

by Speed Pos: t the c 	f the applicant, for which 

Mr.P.K.Chand mdertakes to fi!.e the postal requisites by 

7.12.2016 

Free cop; of 	 e maue over to learned counsel 

for both the sides. 
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